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BB @YY  (@Ie000 80} MIlallad @MY ailanoem Msomeaoud oy ailailed
62:0SMD@ MleHle ImN0VIFI88 @OE® @PUIIB0068BU0 IO |OWIMN MoNDIB6S
MoenIMWl 2] 96eNRIXIIOIEOIM I, BOGIVD):—

(ag)) a@e®20008@0 AflglaINI0)MIBDI0 MDY RamD]em@  @PISs
Al ®OlEN B0 &a1Q)d:;
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(endl) ogiom®msleno cO6 GHOENBOMM Mo 20023IBNMDIMY0
@RQIUDIE S}

() cvasaoemeiIomlem@d e®slal aufleolees:;

(W) a@eosleo 62IsSOII@ MIeaMd  &dadlrdlad  Mlemo  o@eomslelo
8al0MBORIBWI BRMIHAG ald:BBe |0 GDAUUDID|SI:;

() IEHBe8 AlI®AlEaIM@IMIo CORIGUD aldleuddwlasm@lmo.

(2) MPMIBEN® 96BPRWVWIVNBMI @q{lad @PUB:0Cle D eadalmamdmMS
@000  allmleorileaim  @ouWle0063uw  aVlal@d  @HHISTIles @el@o]
SHOYEMENEMY0, @YD 1973-0e1 (HlAlN@ MSsalsl Mlameolmleel (1974-ae1 2-00
BB ((B BY>]) 345, 346 og)(M] Qld)a id8lerl AljIMNG:Udes) allewanmowildleejo.

29. allewdlo.—(1) m godalmmmileal 13, 18, 22 oyl Qisqjoslee
a@OO®Belo  AINOGES) @MV I@ODINE!  o@e®slee  MIeNIMLM G680
eloceil 86 AIde B MHOEWO, afleomemo GOIUNIGMENHUD @S6ERIWEMI
©OV/QilaHQIMI®EOUD  CalBOME®O  NEMMILIAIN00  GHJOMMEMI @YD  AGNVo
B0  62lYIMABHEODIHOEWI BPIUD  BQENIOMINEMT)  BEENITINIAM
al®Ho MP@MIBN®  DEEPROMNNT  @INP O  OBHDIT  HHSIOD O}
adl9UBl GHH@OW] 2 RAOHMOM @I, BREIDD):—

(ag)) @R (@IQIUDPOD a@O®BEIERe MIA eloriINOMIN) al®lmodloo
©fal;

(endl) 0ENMEIAODOD (@ I0QIVDIODD aBODH;IRI0 VA Llo2LINOBINY DO IO
@oQOVI0o ©)al;

() oMo @O  BHSOERe  @IDQUUDDOD  aBOO®BIEN0
ml@a eloceINOMIM B0} Lld:Ho O)al.

(2) (1)-00 Dalaidle] @108 o ll9UlEHUDHBE alj0on MPTIdenN@
9EBORMINM, @PMIAD (@0 OSEMINUQ B EDI 0G16)21QNBHEI
6).21QOARMM @6,

(3) Y BBUWIMMBATIMHIFIT 23OMe]3 BO®I0) alleTrmyd:@io @odY
clolcmenss 6)alo®) Mool BnSlygleas @®Io)eMBlerIMGaldsel

@‘DSO@@OO_I&(TT)@OGfﬁ.
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30. &QBOOMIAN88 Qilaidoem.—(1) v aodalmmaileer 4, 6, 15 ag)aml

Qo180 BPAIIOS SIS DNBIBON|SIIN 215683680 LloaeileanMAICeBO®I0

£2)UWlaH§@ BMMI0ZIM ARlVEE] 62S@IDI@B Qfl 21006mM MSEOMENEZ®IE).

(2) oo sdulmdaleel 4, 6, 15 oA Qb &8ler oGomsslelo
QIQUIMOSUD  Lloee{leaM@OIUB, BP@IUB  BQHHIOMISEMAT)  B:ENBOTMIMMaldrHo

I8 |ODIM D@ B,}SOOD UBlAHUDIBE) BBNMIVIBLHIM MIE), BVGIWOY:—

(ag)) @DBIOOD (@IOQUUDIBOD oBODEIEN0 BEINI BVDILIWIB:ERI B)QBOTI

©6EN3IAOMNVo BI@ AUIOVEAD B0} RldhHo D}alE@I DAI V6NBJo GhSIEWO;

(enl) 0EMOASOOD  (@EIOQAUUDOOD  a@BOOBIEe  BBMI  BPMIRIWIGEND
BIQBMODIT) B0} ABaHo LRG3 AUOTVLEAD MIATY EldhHo DJalBWI QI M6ENZo

&SIeo;

() 0MEl@ BYSIMH@ DAUEM aBOMEBSIERo BEINI BPDILIWIGHERD  B33QE 0
8)2lD®OIT 630} QABaHo LBXI@ QAIDAVEND @ETRI} RldhHo D}alE@I DA D6NB)o

&SIeo;

() w»  @AWINBM  @ISH006D0  @PGIMSIFITD 96NV HE)]SIM
21568381956 All2amIaIMEERBINSEWI  OOMOAGSIOSEWI  LloLIMo
MSOMIAIBRHBODMNSHOEI, Llo?RIMo MSOMIND LOABHMAIBEEODIHOEWI
@PAABHE) LIElB2 8600 ag alled:e86010la)i88 mydaillullalgpe®m, @ygo

0l H66)e |SIMaldHo, UBldH MSq leIneedamMmos.

(3) (2)00 2alaIBla] @EISHOOMBS UIlAHHDB] al}0GD, CYIWOWIEENTATY
SOEMBOMIM MUHOW)BS &0Rlo Q®O, MN@26)0|3 @PMIADal(@o
MSETMAUDBNBHEDI OG} H2IQYRGEWI 6)21QYIAUIIMN DIEI).

(4) 209 83lnMMleLIE@I BRMIMEISIT D6N3086)6)9|SIAM 215683861
a@BOO®IERe ANIMNUNGE80 @PMIHR @RSIMAIMOTITE al)06eSiils] cgemssleno
Qll2emaINENd  DOMOGAID  LloeLlENMM @), G0} MVCLISMEI GO} MVaOB:06M
MUoCLIGRD RO} BB |ENHEMI 30} EENIOUS 65000 |G0ERI @YEEMERITE BPAUDIOS
W@OREOO MIBMEIEOD  &aflTVEND aRB2REMRO @YD} MHAN@IWILo,  BIQB:D
MldQJanemeU8I@ @y MadMo Qlalblajloim QI @GraROM@ISS MlaeloceiMo
NSO D@D B0} |ESENS®IEN).
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(5) v sodlmBaleel QAIIMNGE80 EPMIMB HFITd 26NBOH IS}
213683680 Ql@EmMOaIMERd  DOMOCAD  Llorell@a}®»E@I  BPMIMSB8  BI06m
M@ HIWEm @O  oFOOI0ICBWo MAIMVOAOD MSalSloeudae)
lleLW@MIBHIQM 6.

31. 20ma  ailupaval}dQjo  af)S)O®  MSalSles)  aVo@:HeMo.—(1) D
ao3ulmmdmileoeieo @R@IMSISIMD 926mIeslulsiss alsErsloric@d o@omsslelo
QIO @PMNVOLs] 20ma AiludjdMal}BQjo H2IDMEMI §.2IQYIMIEGUTlL|E®I DO
aBOMB R0 FeNela] MooenIMWla] aBOMBeNo DEBOWIVOEMNI
@PUWIB00MOIMOMIEMNI  af)@BI0OW] WISH@IB} QIUNIOEAI  GEIINVB:;aHEMI O
Nln MSalsle:es0 MleImlaeammeg).

(2) v &dlnmmemd @IV ¥l 2meeIVI88  Bomesleno
213683680 @RMMVOLa] 2EMAQIUDPMVABQ 0 H2IDBEDI §).2IQYIMIEGUT2|EMI B
lO@Im)elo MBIl MVoEAIlEeIMISWI8/E®O B oBe®ElEe MaYOTIe ]
GalOlM o@O®MBLl}o DERPUINOEMI @PWIGIOMOIMBABIENI )OI WIS®ID)
QIQUa0006R0 MIA MSalSle:e80 MIeIml@eaiMm®e.

32.  9800aHAEERW  Mleso  0Luan@IM8s  @pwle:000—(1) o
sodallmmmileel  AlINNGUE  MSqflenea M@  ogoameslele  6OUHNEIBUD
DENZIB)Maldhto, MABHHIOIN), @POMOo  ©OQUHAL MBS0  OalYIMNDIGLISE
@YAUUDOACIMI  IBMOACMI @RI  E®IMIMD®Y OV  a33WlnmBmileel
QQUMOBWRES  Alojey  DRPODOADI®  oaB@  HOVUPe  Bald®IAUIWE®I
@ICDIGHNIWEDI BRYQ DOMOARMELIM 6).21QIQRIMNI6EN:

ag)MI@ BREBROHM@IBE WISV} 2OMOQI DM BIBWIMMBMIOd (1000@
@R MO OeNEIAUBH LI @PAINVIMlo @MUK al}06)e]Si0llee1d
aloslpjom@moe).

(2) D9 AU MBSIF@D  aj0ee]siallal  «gEP 2OMOQ @O
13060 S3il2 | @IMEUDaHO B (@AW, VIAAVE MMIIGG: AUQIEHLEENI®IEN).

33.  21Se@BU8  96m3000)M@IM88  @pWle:000.—(1)  qVBHESIBIM,  waVY
all2emoalmo aIfl, Y BAUWIMMMISL! og)LJOCRI «GBOMSHIERERD  QIKIMLOBUD
MSqle1eeM@IMODI] 21568303 DEMBOLHIM @6,

(2) 29 &BWINWBM (@IS0 DENMRIBNNLSIAN  a@OMOO] 21500,
@O) 96NZ0BW@IMIBUDHo, SHSlWIM@® cQIWo, mloamve
MEM8MOBIEINDIClEEMUIUB, VR MMUIOS SO0 TLVEIASMOTDIGEID @EEE:IED
SO 2jWODWIBS V6N TVEIASMEBRSIGLID HalSOARM @Y al@Imoel} FlaITVETHH)
QAUDCHNEMRMo  @OEIH000 @OD o0 qLEIMASMOMIT  AUDSHIMICAD @Y
rLEIASMERI @RMIN HMISSIO™ TVEIASMEAI EPAITVIMIBNM @M MmMI Mlaave
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@D alSOBI@M  «g)eaMBIERo  0}alGBGo  QAUOOMIGHEWI  GRELIBICE @Y alSo
DENICHOMDISLAT) @I}AOMIBN@EDI OIQPAN aldHo, @R 2ISOMIM @PIM]
@UDaHo, BOM® MoND BaldSEL!, BREEROM CRRNM &2lD® B lODIE Ao (@Id6NILljo
96N30BlH6)}EEI @OLONID IO} (106NILINAIL0 OLJODIOIBNBEI 6).21QYPIM Do,
ag)M10MOELH0, BPREEROMIBS ©}alBEEEQ|SIMMEGEID NGILHBGEI @Y alS@ld:000 MMNT
OalD® o@FEOBIRo  MoN@IIHS  AVLIWIMDHE GoWo QIO  QlWO®I@D
@I0leHeM@MIMI6N).

34. 03o®8eLl0 &¥lanssere.—(1) 2021-ee1 6HO8 AONVIEEIRIAe Qilalemmalo
"MEeMMIeInno  al@laloeimale  &dWlmaday  (2021-ee1  28)  so@ImMOo@d

03088l Dlolesymm;.

(2) ®RReOM 03088IVIOMIT MOMDIe (EIMIT® BIBUIMMAY (@ 18000
0.21DOEMI §2IVO@IV] B0} |SIMEDI BYD aBODEBIL10 HOVIEAI af)SIONE®O
2g)S}O@IV] SO SIMEDI BO® o@BOMEXIE0 MSalSIEI, D eadauslmmdmy
(@16000 B2IDDDMIGWI of)SIOMM@ICWI B0}ME6)|ESENZMIET).

@Olal MaOME 60D,
DQUICIP@.
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GOVERNMENT OF KERALA

Law (Legislation-I) Department

NOTIFICATION

No. 18575/Leg. 11/2018/Law. Dated, Thiruvananthapuram, 2nd July, 2021

18th Mithunam,1196
11th Ashadha, 1943.

In pursuance of clause (3) of Article 348 of the Constitution of India, the Governor of
Kerala is pleased to authorise the publication in the Gazette of the following translation in
English language of the Kerala Fish Auctioning, Marketing and Maintenance of Quality
Ordinance, 2021 (64 of 2021).

By order of the Governor,

SADIQUE M. K.,
Special Secretary (Law).
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[Translation in English of “2021-9e1 G&HO8 AOMIGEIRIAN0 QflalemMmale
?0IeMMIRININO al®lalorinalle &oBAIMMMY” published under the authority of the

Governor.]

ORDINANCE No. 64 OF 2021

THE KERALA FISH AUCTIONING, MARKETING AND MAINTENANCE
OF QUALITY ORDINANCE, 2021

Promulgated by the Governor of Kerala in the Seventy-second Year of the Republic of
India.

AN
ORDINANCE

to provide for regulating of fish auctioning and marketing, to promote systematic, hygienic
and efficient auctioning and marketing, to maintain quality and for other matters

connected therewith or incidental thereto.

Preamble—WHEREAS, the Kerala Fish Auctioning, Marketing and Maintenance of
Quality Ordinance, 2020 (44 of 2020) was promulgated by the Governor of Kerala on the 22nd
day of September, 2020;

AND WHEREAS, a Bill to replace the said Ordinance by an Act of the State Legislature
could not be introduced in and passed by the Legislative Assembly of the State of Kerala,
during its session which commenced on the 31st day of December, 2020 and ended on the same
day (special session) and in the session which commenced on the 8th day of January, 2021

and ended on the 22nd day of January, 2021;

AND WHEREAS, in order to keep alive the provisions of the said Ordinance, the Kerala
Fish Auctioning, Marketing and Maintenance of Quality Ordinance, 2021 (28 of 2021) was
promulgated by the Governor of Kerala on the 9th day of February, 2021;

AND WHEREAS, a Bill to replace the said Ordinance by an Act of the State Legislature
could not be introduced in and passed by the Kerala Legislative Assembly during its session

which commenced on the 24th day of May, 2021 and ended on the 10th day of June, 2021;
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AND WHEREAS, under sub-clause (a) of clause (2) of Article 213 of the Constitution of

India the said Ordinance will cease to operate on the 5th day of July, 2021;

AND WHEREAS, difficulties will arise if the provisions of the said Ordinance are not kept

alive;

AND WHEREAS, the Kerala Legislative Assembly is not in session and the Governor of
Kerala is satisfied that circumstances exist which render it necessary for him to take immediate

action;

Now, THEREFORE, in exercise of the powers conferred by clause (1) of Article 213 of the
Constitution of India, the Governor of Kerala is pleased to promulgate the following

Ordinance:—

1. Short title and commencement.—(1) This Ordinance may be called the Kerala Fish

Auctioning, Marketing and Maintenance of Quality Ordinance, 2021.
(2) It shall be deemed to have come into force on 24th day of September, 2021.
2. Definitions.—In this Ordinance, unless the context otherwise requires,—

(a) “Adjudicating Officer” means the officer authorised by the Government under

sub-section (1) of section 26 of this Ordinance;

(b) “Appellate Authority” means the District Collector having jurisdiction over the

district concerned;

(c) “auction commission” means the amount or fish realised from fish sellers as

service charge for the auction conducted or for providing facilities for conducting auction;

(d) “auctioneer” means the person who has obtained a valid licence for fish

auctioning under section 5;

(e) “Authorised Officer” means an officer of the rank of Assistant Director in the
Fisheries Department having jurisdiction over that area, authorised by the Government by
notification, for exercising the powers and for performing the duties assigned under this

Ordinance;
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(f) “chilled storage” means the facility to store fish chilled at low temperature on

commercial basis;

(g) “transportation facility” means mechanised vehicle used for the distribution of

fish through road on commercial basis;

(h) “fish” means all aquatic animals which are edible and having economic and

commercial value;

(1) “fishing” means catching, collecting, attracting or chasing fish by adopting any

means;

(j) “Fish Landing Centre Management Society” means the society constituted under

section 7 of this Ordinance for the management and maintenance of a landing centre;

(k) “Fish Market Management Society” means the society constituted under section

11 of this Ordinance for the management and maintenance of a market;

(1) “fisherman” means a person traditionally engaged mainly in fishing for

livelihood;
(m) “Government’ means the Government of Kerala;

(n) “harbour” means the place with necessary infrastructure for landing fishing

vessels and for unloading and handling fish safe and hygiene;

(o) “Harbour Management Society” means the society constituted under section 9 of

this Ordinance for the management and maintenance of a fishing harbour;

(p) “ice plant” means the institution producing ice industrially/commercially for

keeping fish without being spoiled;

(q) “landing centre” means the place where fish can be brought directly from the sea

to the shore and notified under section 3 of this Ordinance;

(r) “market” means the place where marketing or transferring of fish is carried out
for domestic consumption or exporting, other than landing centre, harbour, shop room, booth

and fish farm and notified under section 3 of this Ordinance;
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(s) “notification” means a notification published in the official gazette;
(t) “prescribed” means prescribed by rules made under this Ordinance;

(u) “pre-processing” means beheading, separation of meat, removal of gills, removal

of entrails, removal of scales of fish;

(v) “pre-processing centre” means an establishment, place or premise set up for

doing pre-processing of fish industrially/commercially;

(w) “processing’ means canning, pickling, cooking, drying, marinading, freezing,

drying by smoking or preparing fish for marketing in similar manner;

(x) “processing centre” means an establishment, place or premise set up for

processing fish commercially;

(y) “State Level Fish Quality Maintenance Committee” means the Committee

constituted as per section 16;

(z) ‘user fee’ means fees levied from persons, institutions and vehicles towards the
utilization or use of infrastructure arranged in the landing centre, harbour or market by the

Government or Local Self Government Institutions;
(za) ‘vessel’ means a vehicle used for fishing or transporting fish by water.

3. Power to declare landing centre, harbour and market.—(1) Notwithstanding anything
contained in any other law for the time being in force, the Government may by notification,
declare landing centre, harbour and market, from time to time, for the purposes of this

Ordinance;

(2) The Government may, by notification specify the standard of physical

infrastructure of landing centre, harbour and market.

4. Regulating of fish auctioning.—(1) No person shall conduct fish auctioning through
places other than the landing centre, harbour and market which are notified as per sub-section

(1) of section 3 of this Ordinance;

(2) A person who has not obtained licence under section 5 of this Ordinance shall

not conduct fish auctioning in landing centre, harbour or market:
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Provided that, in any special circumstance, the Authorised Officer may grant licence
in the prescribed manner, for engaging in fish auctioning temporarily outside the landing

centre, harbour or market notified by the Government.

(3) The manner of conducting fish auctioning and allied activities shall be in the

manner prescribed.

(4) The Government may, realise an amount not exceeding five percent of the

amount of auction as auction commission, in the manner prescribed.

(5) The Government may, by notification, fix the ratio of the auction commission
realised under sub-section (4), to be apportioned among the auctioneer, Fishermen
Development Welfare Co-operative Society, Local self Government, Fish Landing Centre
Management Society/Harbour Management Society/Fish Market Management Society and

Government.

(6) No person, including the auctioneer, shall realise any other benefits of any kind

as money or otherwise in connection with the fish auctioning.

(7) The auction shall be conducted on the basis of number or weight of fish or the

number of box or basket in which they contain.

(8) Any person who availed loan from the Fishermen Development Welfare
Co-operative Society for acquiring fishing equipments shall not engage in fish auctioning

except through the auctioneer deputed by the said society.

(9) Any person who contravenes any of the provisions of this section shall be

subjected to penal actions under section 30 of this Ordinance.

5. Licence for auctioneer—(1) For obtaining licence for conducting fish auctioning in
landing centre, harbour or market, a person shall submit such application as prescribed, before

the Authorised Officer of that area.

(2) An application under sub-section (1) shall be submitted with required details,
remitting such fee as prescribed and along with the recommendation of the Fish Landing

Centre Management Society or Harbour Management Society or Fish Market Management

Thisisadigitaly signed Gazette.
Authenticity may be verified through https.//compose.kerala.gov.in/




36

Society, as the case may be, constituted in the place where he is intending to engage in auction

or the Fisherman Development Welfare Co-operative Society existing in that place.

(3) On receipt of an application as per sub-section (1), the Authorised Officer shall,
after conducting or causing to be conducted necessary enquiry and on the basis of such criteria
as may be prescribed, either grant licence for conducting fish auctioning or reject the

application within thirty days from the date of receipt of application.

(4) For obtaining licence the applicant shall remit security deposit of prescribed

amount, in the manner prescribed.

(5) The licence granted as per sub-section (3) shall be in such form as prescribed
and the name of the fish landing centre/harbour/market for which the licence is granted and

the district in which it is situated shall be recorded in it.

(6) In case an application submitted under sub-section (1) is rejected, said
information shall be intimated to the applicant along with the reason for refusal, within thirty

days from the date of receipt of the application.

(7) The auctioneer shall have the right to conduct auction only at the place recorded

in the licence.

(8) The licence granted under this section shall be valid for a period of three years,

unless cancelled or suspended.

(9) A licence obtained under sub-section (3) may be renewed, by complying the
procedure to be followed for obtaining a new licence and by remitting such fee as may be

prescribed, before its expiry.

6. Conditions to be complied by the auctioneer—(1) Subject to the provisions of this
Ordinance and the rules made thereunder, the auctioneer shall comply with the following

conditions, namely:—

(1) shall act in accordance with the conditions prescribed for obtaining licence

under section 5 and in the notifications/ orders related to it;
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(i1) shall conduct auctioning of fish only in the harbour/landing centre/market
specified in the licence subject to the provisions of this Ordinance and the rules made

thereunder and the conditions and provisions in the licence;

(iii) auctioneer shall not have the right to realize any kind of fees or commission
or any amount similar to it or not, except the auction commission fixed by Government

thorough notification, from time to time;

(2) If the auctioneer does any act in contravention of the provisions of this Ordinance
or the rules made thereunder or the conditions in the licence, he shall be subjected to the penal

actions under section 30.

7. Constitution of Fish Landing Centre Management Society.—(1) The Government may,
by notification in the Gazette, constitute Fish Landing Centre Management Society, for the
proper management, maintenance and surveillance of each fish landing centre. It shall consist

of the following members, namely:—

(i)  President of the Grama panchayat/Chairman
of the Municipality/Member of Municipal : Chairperson
Corporation Division of the area

(i) the officer in charge of Matsyabhavan having : Member Secretary
jurisdiction over the area

(iii) Food safety officer having jurisdiction over the : Member

area.

(iv) Project Officer, Matsyafed, having jurisdiction over : Member
the area.

(v)  Chairman of the Development Standing Committee : Member
of the Grama Panchayat/Municipality of the area

(not applicable for Municipal Corporation)

(vi) Member of the Administrative Committee of the : Member
Grama Panchayat/Municipal Council of the ward
where the fish landing centre is situated

(not applicable for Municipal Corporation)
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(vii) two persons, nominated by the Government, from : Members
among the presidents of the Fishermen
Co-operative Society having area of operation

(viii)) Not more than five persons, nominated by : Member
Government, from among the traditional fishermen

in the respective area.

(2) The term of those who become members by virtue of the official position they

hold, as per items (ii), (iii) and (iv) of sub-section (1) shall be till they hold such office.

(3) The term of those who become members by virtue of the official position they
hold in the Local Self Government Institutions as per items (i), (v) and (vi) of sub section (1)

shall be till they hold such position.

(4) The term of those who become members as nominated from the presidents of
Fishermen Co-operative Society, under item (vii) of sub-section (1) shall be five years from
the date of publication of the notification under sub-section (1) or till he ceases to be a president,

whichever is earlier.

(5) The term of the traditional fishermen nominated as per item (viii) of the
sub-section (1) shall be five years from the date of publication of the notification under

sub-section (1).

(6) The non-official members nominated as per items (vii) and (viii) of sub-section
(1) may resign his membership by giving notice in writing to the Government, but he may

continue in the office till Government accept the resignation.

(7) The interim vacancy or casual vacancy of a nominated non-official member shall
be filled within three months from the occurrence of vacancy and the member so newly
nominated shall hold office for the remainder of the term of office of the member in whose

place he is so appointed.
(8) The Government may remove any nominated member from membership,—
(a) if he is adjudged as of unsound mind by a court of competent jurisdiction; or

(b) if he is adjudged as an insolvent by a court of competent jurisdiction; or
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(c) if he became incapable of continuing as such due to physical or mental

disabilities; or

(d) if he is punished for offence which in the opinion of the Government

involves moral turpitude or financial irregularities.

8. Powers, duties and functions of Fish Landing Centre Management Society.—The
powers, duties and functions of the Fish Landing Centre Management Society constituted as

per section 7 of this Ordinance shall be as follows, namely:—

(i) to engage in the formulation of infrastructure development works and other

connected activities of the fish landing centre, formulation of plans and supervision;

(i1) to ensure that fish auctioning, sale and maintenance of quality, in the fish landing

centre are in accordance with the provisions of this Ordinance;
(ii1) to give awareness about the provisions of this Ordinance to all stakeholders;

(iv) to solve disputes, if occur, between the participants of fish auctioning and sale

in fish landing centre, by restricting unwarranted trends that may occur;

(v) to help the Government officials concerned, for implementing the provisions of

this Ordinance effectively;

(vi) to arrange for realisation of user fee fixed by the Government by notification,

from the users;

(vii) to spend the user fee and the share of auction commission received, for the

development, functioning and for other activities of the fish landing centre concerned,

(viii) to remit prescribed rate of amount from user fee and auction commission

received, as Government's share, to the Government Treasury in time;

(ix) to depute temporarily required employees for carrying out the management,
maintenance and surveillance of the fish landing centre, based on the financial position of the

Society;

(x) to exercise such other powers and fulfill such duties and functions as may be

prescribed.
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9. Constitution of Harbour Management Society.—(1) The Government may, by
notification, constitute = Harbour Management Societies for the proper management,
maintenance and surveillance of each fishing harbour. It shall consists of the following

members, namely:—

(i)  District Collector : Chairperson
(i)  Executive Engineer, : Vice
Harbour Engineering Department chairperson
(iii) Deputy Director of Fisheries : Member
Secretary
(iv) District Manager, Matsyafed . Assistant
Member
Secretary
(v) arepresentative from Marine Products : Member

Export Development Authority

(vi) Assistant Commissioner (Food Safety : Member

Department)
(vii) District Medical Officer (Health) : Member
(viii) Executive Engineer (Kerala Water Authority) : Member

(ix) one person nominated by the Government fromthe : Member
elected members of the District Panchayat/Ward
Councilors of the area

(x) not exceeding five representatives nominated by : Members
the Government from among the recognised trade
unions in the harbour.

(xi) one representative nominated by the Government : Member.
from the owners of the mechanised vessels of the
area

(2) For performing administrative functions and other duties of the Harbour
Management Society and for taking decisions thereon, Government may constitute an
executive committee consisting of members not less than six. The powers and functions of the

executive committee shall be as prescribed.

Thisisadigitaly signed Gazette.
Authenticity may be verified through https.//compose.kerala.gov.in/




41

(3) The term of those who become members by virtue of the official position they
hold as per items from (i) to (iv) and (vi) to (viii) of sub-section (1) shall be till they hold such

office in the said district.

(4) The term of the nominated member from the elected representatives of the people
of Local Self Government institutions under item (ix) of sub-section (1), shall be for such

period till he holds such office.

(5) The term of the representative as per item (v) and representatives nominated
under items (x) and (xi) of sub-section (1) shall be five years from the date of publication of

the notification under sub-section (1).

(6) The non-official members nominated under items (x) and (xi) of sub-section (1)
may resign his membership by giving a notice in writing to the Government, but may continue

in such office till the Government accept the resignation.

(7) The interim vacancy or casual vacancy of a nominated non-official member shall
be filled within three months from the occurrence of such vacancy and the member so newly
nominated shall hold office for the remainder of the term of office of the member in whose

place he is so nominated.
(8) If any nominated member,—
(a) is adjudged by a court of competent jurisdiction as unsound mind or;
(b) is adjudged as an insolvent by a court of competent jurisdiction or;
(c) is incapable of continuing as such due to physical or mental disabilities or;

(d) is punished for offence which in the opinion of the Government involves

moral turpitude or financial irregularities,
Government may remove him from membership.

10. Powers, duties and functions of the Harbour Management Society.—The powers,
duties and functions of the Harbour Management Society constituted as per section 9 of this

Ordinance shall be as follows, namely:—
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(1) to engage in the formulation of infrastructure development works and other

activities of the harbour, in the formulation of plans and supervision;

(i1) to ensure that fish auctioning, sale and maintenance of quality in the harbour are

in accordance with the provisions of this Ordinance:

Provided that in special circumstances, the Harbour Management Society may, with the
permission of the Government, take on the first sale of fish and connected activities discarding

auction.
(iii) to give awareness about the provisions of this Ordinance to all stakeholders;

(iv) to solve disputes, if occur, between the participants of fish auctioning and sale

in the harbour, by restricting unwarranted trends that may occur;

(v) to help the Government officials concerned for implementing the provisions of

this Ordinance effectively;

(vi) to arrange for the realisation of user fee fixed by the Government by notification,

from the users;

(vii) to apportion the auction commission realised, in the ratio fixed under sub-

section (5) of section 4;

(viii) to spend the user fee and the share of auction commission received for the

development, functioning and for other activities of the harbour;

(ix) to remit prescribed rate of amount from user fee and auction commission, as

Government's share, to the Government Treasury in time;
(x) to fix the basic price of fish and procure fish;

(x1) to depute temporarily, required employees for carrying out the management,

maintenance and surveillance of the harbour based on the financial position of the society;

(xi1) to exercise such other powers, and fulfill such other duties and functions as

may be prescribed.

Thisisadigitaly signed Gazette.
Authenticity may be verified through https.//compose.kerala.gov.in/




11. Constitution of Fish Market Management Society.—(1) The Government may, by
notification, constitute Fish Market Management Societies for the proper management,
maintenance and surveillance of each fish market functioning in public ownership or under

Local Self Government Institutions. It shall consists of the following members, namely:—

(1)  President of the Grama Panchayat/ Chairman : Chairperson
of the Municipality Member of the Division
of the Municipal Corporation of that area

(ii) The officer in charge of Matsyabhavan : Member Secretary

having jurisdiction over the area

(i) Food safety officer, having jurisdiction over :  Member

the area
(iv) Project Officer, Matsyafed . Member

(v) Chairman, Grama Panchayat Development : Member
Standing Committee/ Chairman, Municipality
Health Standing Committee, concerned.

(Not applicable to Municipal Corporation)

(vi) Member of the ward, Grama Panchayat/
Municipality, where fish market is situated * Member

(Not applicable to Municipal Corporation)

(vii) two representatives nominated by the : Members
Government from the recognised trade

unions of fishing allied workers

(viii) one representative nominated by the : Member.
Government from presidents of Fishermen

Co-operative Societies

(2) The term of those who become members by virtue of the official position they
hold under items (i), (i1), (ii1), (iv) and (v) of sub-section (1) shall be till they hold such office

in the respective area.
(3) The term of the member who is the elected representative of Local Self

Government Institutions under item (vi) of sub-section (1) shall be till he hold such position.
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(4) The term of the representatives nominated under item (vii) of sub-section (1)

shall be five years from the date of publication of the notification under sub-section (1).

(5) The term of the members nominated as per item (viii) of sub-section (1) shall be
five years from the date of publication of the notification under sub section (1) or till he ceases

to be the president of the Fishermen Co-operative Society, whichever is earlier.

(6) The non-official members nominated under item (vii) of sub-section (1), may
resign his membership by giving a notice in writing to the Government, but may continue in

that office till the Government accept the resignation.

(7) The interim vacancy or casual vacancy of a nominated non-official member
shall be filled within three months from the occurrence of vacancy and the term of the member

so nominated shall be the remainder of the term of the member who vacated the office.
(8) If any nominated member,—
(a) 1is adjudged by a court of competent jurisdiction or as unsound mind;
(b) is adjudged as an insolvent by acourt of competent jurisdiction or;
(c) 1s incapable of continuing as such due to physical or mental disability or;

(d) 1s punished for offence which in the opinion of the Government involves

moral turpitude or financial irregularities,
Government may remove him from membership.

12. Powers, Duties and Functions of Fish Market Management Society.—The powers,
duties and functions of the Fish Market Management Society constituted as per section 11 of

this Ordinance shall be as follows, namely:—

(i) to engage in the formulation of infrastructure development works and other

activities of the market and in the formulation of plans;

(1) to ensure that the fish auctioning, sale and quality maintenance are in accordance

with the provisions of this Ordinance;

(ii1) to give awareness about the provisions of this Ordinance to all stakeholders;
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(iv) to solve disputes, if occur, between the participants of fish auctioning and sale

in the market by restricting unwarranted trends that may occur;

(v) to help the Government officials concerned for implementing the provisions of

this Ordinance effectively;

(vi) to arrange for realisation of the user fee fixed by Grama Panchayat/
Municipality/Municipal Corporation from users; from the amount so realised, remit prescribed
rate of amount in the Local Self Government Institution of the area where the fish market is

situated, in time.

(vii) to spend the user fee received, for the development, management and other

activities of market.

(viii) to depute temporarily required employees for carrying out the management,

maintenance and surveillance of the market based on the financial position of the society;

(ix) to exercise such other powers and fulfill such other duties and functions as may

be prescribed.

13. Regulation of ice plant, chilled storage, pre-processing centre, processing centre and
transporting facility.—(1) Ice plant, chilled storage, pre-processing centre, processing centre
and transporting facility which have not obtained permit as per section 14 of this Ordinance

shall not function in the State.

(2) Any person who contravenes the prohibition under sub-section (1) shall be

subjected to the penal actions under section 29 of this Ordinance.

(3) All ice plants, chilled storage, pre-processing centre, processing centre and
transporting facility functioning on the date of commencement of this Ordinance shall obtain
permit under section 14 within ninety days from the date on which this Ordinance came into

force.

14. Permit for ice plant, chilled storage, pre-processing centre, processing centre and
transporting facility—(1) For obtaining a permit for operating ice plant, chilled storage,
pre-processing centre, processing centre or transporting facility, a person shall submit an

application before the Authorised Officer of that area as prescribed.
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(2) The applications submitted as per sub-section (1) shall be in such form and
remitting such fee, as prescribed and shall be enclosed with a copy of the licence, if any,
obtained under the provisions of the Food Safety and Standards Act, 2006, Act (No. 34 of
20006), attested by a Gazetted Officer.

(3) The Authorised Officer shall, on the applications received as per sub-section (1),
conduct or cause to be conducted an enquiry and based on the qualification, as may be
prescribed, either grant the permit in the form that may be prescribed or reject the application,

within a period not exceeding thirty days from the date of receipt of the application.

(4) For granting permit the applicant shall remit security deoposit for prescribed

amount as prescribed.

(5) If the application is rejected, said information, together with reasons thereof shall

be communicated to the applicant within thirty days from the date of receipt of the application.

(6) The permit issued under this section shall be valid up to three years, unless

suspended or cancelled.

(7) A permit obtained under sub-section (3) may be renewed by complying the
procedure to be followed for obtaining a new permit and by remitting such fee as may be

prescribed, before its expiry.

15. Regulation of quality maintenance of fish.—(1) The owner or possessor of a vessel,
fish landing centre, harbour, market, shop room, booth, sales outlet, chilled storage, ice plant,
pre-processing centre, processing centre, transport facility or container handling fish shall
comply with all criteria fixed by Government, by notification, for maintenance of quality of
fish and hygiene, along with the provisions of Food Safety and Standards Act, 2006 (34 of
20006).

(2) No person shall engage in any activity in such a way contravening any of the

provisions stated in sub-section (1) or abetting the same.

(3) No person shall, voluntarily or by inducement of another person add any

chemical/toxic substances to the fish and make it inedible or poor quality.
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(4) No person shall enagage in auctioning, marketing, transportation and distribution

of fish without complying with the provisions and criteria as per sub-section (1).

(5) Any person who contravenes any of the provisions of this section shall be

subjected to the penal actions as per section 30 of this Ordinance.

6. Constitution of State Level Fish Quality Maintenance Committee.—The Government
may, by notification, constitute a State Level Fish Quality Maintenance Committee for the
effective and efficient implementation of the provisions of this Ordinance and it shall consist

of the following members, namely:—

(i) Director of Fisheries . Chairperson
(i1)) Commissioner of Food Safety . Member
(iii) Director of Health Service . Member
(iv) Director of Panchayat . Member
(v) Chief Government Analyst . Member

(vi) A representative nominated from
the Central Institute to Fisheries Technology .. Member

(vi1) Joint Director of Fisheries . Member Secretary

17. Powers, duties and functions of the State Level Fish Quality Maintenance
Committee—The State Level Fish Quality Maintenance Committee constituted as per section

16 shall have the following powers, duties and functions, namely:—

(1) to provide necessary technical advice and recommendation to the Government

regarding the implementation of the provisions of this Ordinance;
(i) to give awareness about quality to the fish consumers;

(111) to provide technical support to the notified officials for issuing quality certificate

to the fish obtained by fishing;

(iv) to give recognition to the laboratories for conducting examinations under the

provisions of this Ordinance;

(v) to fix and and publish the quality of fish obtained by fishing;
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(vi) to perform such other functions as may be prescribed.

18. Restriction on auction, marketing etc. of fish based on item and size.—(1)The
Government may, by notification, impose, restriction or prohibition on auction, marketing,

transportation and distribution of particular item or particular size of fish.

(2) Any person who contravenes the restriction or prohibition imposed under

sub-section (1) shall be subjected to the penal actions as per section 29 of this Ordinance.

19. Fixation of basic price of fish.—(1) The Harbour management Society shall have

the power to fix the basic price of fish, from time to time, as prescribed.

20. Certification of fish obtained by fishing—(1) If application is submitted immediately
after fishing, in the manner as may be prescribed, the owner of the fishing vessel shall be
eligible to get certificate containing the information such as source of fish and the means
adopted for fishing, in a way convincing the consumer that the fish acquired by fishing is

caught legally.

(2) The certificate under sub-section (1) shall be issued by an officer not below the
rank of Fisheries Extension Officer in the Fisheries Department, authorised by Government

through notification, by complying the procedures as may be prescribed.

21. Certification of standard of fish obtained by fishing.—(1)When application is
submitted in the manner as may be prescribed, the producer shall be eligible to get certificate
for the fish obtained by fishing, for ensuring that it is edible and for protecting the interest

of consumers.

(2) The standard of each type of fish obtained by fishing shall be fixed separately
and published by the State Level Fish Quality Maintenance Committee constituted as per

section 16.

(3) The certificate under sub-section (1) shall be issued by an officer not below the
rank of Fisheries Extension Officer in Fisheries Department, authorised by Government

through notification, by complying the procedures as may be prescribed.

22. Submission of return by the permit holder—(1) The owner or possessor who has

obtained permit for ice plant, pre-processing centre or processing centre and the auctioneer
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who has obtained licence for fish landing centre, harbour or market shall submit a return to the
Authorised Officer, in the manner as may be prescribed and within the time as may be

prescribed.

(2) The Authorised Officer shall examine the returns and ensure their accuracy and

clarity.

(3) For ensuring the accuracy of the returns, the Authorised Officer may require the

licence/permit holder to produce the connected records.

(4) For ensuring the accuracy of the returns, the licence/permit holder shall have

the responsibility to produce the records as required by the authorised officer.

(5) Any person who contravenes the provisions in this section shall be subjected to

penal actions under section 29 of this Ordinance.

23. Cancellation, suspension and amendment of permit.—If the licence/ permit granted
as per sections 5 and 14 is obtained by furnishing false information or the permit holder
contravenes any of the provisions of this Ordinance or the rules made thereunder or
notifications or orders issued, the Authorised Officer shall have the power to cancel, suspend

or amend such licence/ permit or realise wholly or partly the security amount remitted:

Provided that no licence/permit shall be cancelled or suspended or amended or no
security amount be realised fully or partly, without affording a reasonable opportunity of being

heard to the person or the owner concerned, before taking such action.

24. Powers, duties and functions of the Authorised Officer—The Government may, by
notification, authorize an officer of the Fisheries Department in the rank of Assistant Director,
having jurisdiction over the respective area, for exercising the powers and performing the

duties given under this Ordinance.

25. Power to inspect, seize and dispose of —(1) The Government may authorise officers
of the Fisheries Department not below the rank of Fisheries Officers as Inspecting Officers to

ensure that the provisions of this Ordinance are implemented effectively.

(2) If the Inspecting Officer is convinced that the provisions in sections 13 and 18

of this Ordinance are contravened or the fish handled are stale or containing germs or added
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chemicals/ toxic substances or of sub-standard quality, he shall have the power to inspect any
vessel, fish landing centre, harbour, market, shop room, booth, chilled storage, ice plant, pre-

processing centre, processing centre, fish transportation facility and container and allied things.

(3) If the places inspected under sub-section (2) are not functioning in accordance
with the provisions of this Ordinance, the Inspecting Officer shall give direction to the person
or the institution concerned to stop functioning and close down same within a fixed time, in

the manner as may be prescribed.

(4) If stale, infected, chemicals/ toxic substance added or sub-standard fish is found
on inspection, the Inspecting Officer shall have the power to seize and destroy it in the manner
as may be prescribed. But the reason for seizure/destruction shall be given in writing to the

person or the institution concerned.

(5) After taking action under sub-sections (3) and (4), the Inspecting Officer shall
urgently report its details to the Adjudicating Officer in the manner prescribed.

26. Adjudication—(1) The Government may, by notification, authorise an officer of the
Fisheries Department not below the rank of Deputy Director, having jurisdiction over that
district, as Adjudicating Officer for exercising the powers and performing the functions given

under this Ordinance.

(2) The Adjudicating Officer shall, on receipt of a report from the Inspecting officer
under sub-section (5) of section 25, if necessary, hold an enquiry into the matters mentioned in
the report in the manner as may be prescribed, after giving all the parties concerned a

reasonable opportunity of being heard.

(3) Ifin an enquiry under sub-section (2) the adjudicating officer finds that a person
has contravened the provisions of sections 13 or 18 or the fish handled was stale or contain
germs or added chemical or toxic substance or of sub standard quality, that person shall be

subjected to fine and action under section 29 of this Ordinance.

27. Appeal—(1) Any person aggrieved by a decision of the Adjudicating Officer, may
file an appeal before the Appellate Authority of that area, within thirty days from the date of
that decision. The decision taken thereon by the Appellate Authority shall be final.
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(2) When an appeal is preferred against the decision made under the provisions of
this Ordinance, the appellant shall deposit the entire fine amount, otherwise the Appellate

Authority shall not accept the appeal.

(3) On receipt of an appeal under sub-section (1), the Appellate Authority shall make
an inquiry in the matter and shall finally dispose of it within thirty days from the date of receipt
of appeal.

(4) The Appellate Authority may stay the further actions on the decision rendered by
the Adjudicating Officer, till the disposal of such appeal.

28. Powers of the Adjudicating Officer and the Appellate Authority for conducting
enquiry as per this Ordinance.—(1) For the purpose of inquiry under this Ordinance, the
Adjudicating Officer and the Appellate Authority shall have the same powers vested in a civil
court under the Code of Civil Procedure, 1908 (Central Act 5 of 1908), while trying a civil

suit, in respect of the following matters, namely:—
(a) to summon any person and examine him on oath;
(b) to require the discovery and production of any document;
(c) to receive evidence on affidavit;

(d) to requisition any public records or copy thereof from any court or office,

and
(e) to examine witnesses and inspect documents.

(2) The powers exercised by the Adjudicating Officer or the Appellate Authority as
per this Ordinance shall be deemed to be equal to civil court and be subjected to the provisions

of sections 345 and 346 of the Code of Criminal Procedure, 1973. (Act 2 of 1974)

29. Penalty.—(1)Whoever contravenes any of the provisions of sections 13, 18 or 22 of
this Ordinance or any conditions of licence/permit or handles fish which is stale or contains
germs or added chemicals/toxic substance or of standard quality, and if found guilty, the

Adjudicating Officer may impose an amount not exceeding the following amount as fine,—

(a) ten thousand rupees, for the contravention of any law for the first time;
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(b) twenty five thousand rupees, for the contravention of any law for the second

time;

(c) one lakh rupees, for the contravention of any law for the third and more

times.

(2) In addition to the fine under sub-section (1), the adjudicating officer may, suspend

or cancel the licence/permit.

(3) Any amount of penalty imposed under this Act may be recovered as if it were an

arrear of public revenue due on land.

30. Trial for the offence.—(1) Anyone who contravenes sections 4, 6 or 15 or the rules

made thereunder, shall be tried by a Court of Judicial Magistrate of First Class .

(2) Whoever contravenes any of the provisions of sections 4, 6 or 15 of this
Ordinance, if found guilty, shall be liable to punishment not exceeding the following,

namely:—

(a) imprisonment for two months or fine of one lakh rupees or with both, for

any one or more offences, for the first time;

(b) imprisonment for one year or fine of three lakh rupees or with both, for any

one or more offences, for the second time;

(c) imprisonment for one year or fine of five lakh rupees or with both, for any

one or more offences, if committed more than two times;

(d) whoever contravene or attempt to contravenes the provisions of this
Ordinance or the rules or notifications or orders made thereunder, shall be convicted, if proved,

without prejudice to the other penalties they may get.

(3) In addition to the penalty under sub-section (2), the licence/permit issued may be

suspended or cancelled until found eligible.

(4) The person who contravenes any of the provisions of this Ordinance or the rules
made thereunder or any notification or order issued on that basis is an association or a co-

operative society or a corporation or a body corporate, or a director or manager of it, or an
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officer or an agent thereof, whoever may be, it shall be deemed that the person who held the

position at the time of commission of offence have committed the contravention of the law.

(5) Whoever contravened or abetted to contravene the provisions of this Ordinance

or the rules made thereunder or notification or order, may be subjected to action as per law.

31. Protection of action taken in good faith.—(1) No suit, prosecution or other legal
proceeding shall lie against any officer or authority for anything which is done in good faith
or intended to be done in pursuance of any of the provisions of this Ordinance or the rules

made thereunder.

(2) No suit or other legal proceeding shall lie against any officer or authority for any
damage caused or likely to be caused by any action which is done in good faith or intended to

be done in pursuance of this Ordinance or any rule made thereunder.

32. Power to remove difficulties—(1) If any difficulty arises in giving effect to the
provisions of this Ordinance, the Government may, by general or special order, do anything not
inconsistent with the provisions of this Ordinance, which appears to it to be necessary or

expedient for the purpose of removing such difficulty:

Provided that no such order shall be made after the expiry of a period of two years from

the date of commencement of this Ordinance.

(2) Every order made under this section shall be laid as soon as may be after it is

made, before the Legislative Assembly.

33. Power to make rules.—(1) The Government may, by notification in the Gazette make

rules to carry out all or any of the purposes of this Ordinance.

(2) Every rule made under this Ordinance shall be laid, as soon as may be after it is
made, before the Legislative Assembly, while it is in session for a total period of fourteen days,
which may be comprised in one session or in two successive sessions, and if, before the expiry
of the session in which it is so laid or the session immediately following, the Legislative
Assembly makes any modification in the rule or decides that the rule should not be made, the
rule shall thereafter have effect only in such modified form or be of no effect, as the case may
be, so however that, any such modification or annulment shall be without prejudice to the

validity of anything previously done under that rule.
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34. Repeal and saving.—(1) The Kerala Fish Auctioning, Marketing and Maintenance of
Quality Ordinance, 2021 (28 of 2021) is hereby repealed.

(2) Notwithstanding such repeal, anything done or deemed to have been done or any
action taken or deemed to have been taken under the said Ordinance shall be deemed to have

been done or taken under this Ordinance.

ARIF MOHAMMED KHAN,
GOVERNOR.

PUBLISHED BY THE SUPERINTENDENT OF GOVERNMENT PRESSES

AT THE GOVERNMENT CENTRAL PRESS, THIRUVANANTHAPURAM, 202 b Digitally signed by Salim A
Thisisadigitally signed Gazette. Date:2021.07.03 04:13:26 +05:30

Authenticity may be verified through https.//compose.kerala.gov.in/




		2021-07-03T16:13:26+0530
	Salim A




